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GR Case No. 91/2017 
DigantaGoswami, JMFC, Gohpur 
 

 

 IN THE COURT OF THE JUDICIAL MAGISTRATE FIRST CLASS AT  
                                GOHPUR, SONITPUR 

 

GR Case No. 91 of 2017 

    U/S : 324/506 of IPC 

 

The state of Assam    

     -Versus- 

Sri Dilip Tanti 

 

(Son of Late Ratan Tanti 
Vill. - Doflagarh, Gandhi Chuk 
P.S. – Gohpur)   ……………         Accused  

  

PRESENT : Diganta Goswami, JMFC, Gohpur 

Date of framing of charge              : 12.03.2018 

Date of recording of evidence     : 17.04.2018 
 
Date of argument            : 23.04.2018 

Date of judgment           : 24.04.2018 

Advocate for the state          :The Learned A.P.P. 

Advocate for the accused    : Sri Sanjit Das 

 

 

 

JUDGMENT 

 

1. The case of the prosecution is that informant Smt. Nayana Tanti of Doflagarh, 

Gohpur lodged an FIR in the Ghahigaon outpost of Gohpur Police Station on 

15.04.2017 stating that her father Dilip Tanti had tortured her mother for long 

and on 13.04.2017 at about 7:30 pm, he struck her mother Smt. Maheswari 

Tanti with a dao  (a machete) on her back side of head and injured her seriously. 
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She further alleged that on 15.04.2017 when she went to her home to bring her 

clothes, his father beat her. However, she could escape. The accused allegedly 

threatened them of death also. She, therefore,prayed before the police to 

enquire into the matter and punish the accused. 

 

2. The ejahar was received and entered vide Ghahigaon outpost GD entry No. 254 

dated, 15/04/2017 at 1:20 pm, which was forwarded to the Officer-in-Charge of 

Gohpur Police Station for registering a case. Sub-inspector Sri Dipak Baishya took 

up the responsibility of investigation of the case. The case was received and 

registered vide Gohpur Police Station case No. 78/17, u/s 326/506 of the Indian 

Penal Code. 

 

3. The accused was arrested and on production in the court he was sent to jail 

custody. Later, the accused was released on bail. Charge-sheet was filed by 

police against the accused u/s 324/506 of Indian Penal Code.The matter was 

then transferred to this court by the learned SDJM(M) for disposal. Relevant 

copies were furnished to the accused and my learned predecessor framed charge 

against him u/s 324/506 of Indian Penal Code, to which he pleaded not guilty 

and claimed to be tried on those being read over and explained to him. 

 

4.  Evidences of the witnesses were recorded and finding no incriminating materials   

against the accused person, recording of statement under section 313 Cr.P.C. 

was dispensed with. The accused person declined to adduce defence evidence. I 

have heard the learned A.P.P. and the learned counsel for the accused. I have 

also carefully gone through all the evidences adduced and have meticulously 

scrutinised the entire case record. 

 

5. POINTS FOR DETERMINATION 

 

 (i) Whether the accused person Sri Dilip Tanti on 13.04.2017 at about 7:30 pm, 

at Doflagarh, Gandhi Chuk, voluntarily caused hurt to Smt. Maheswari Tanti by a 

dangerous weapon and that he thereby committed an offence punishable u/s 

324 of IPC? 
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(ii) Whether the accused person on the same day and at same time and place 

committed criminal intimidation by threatening his wife and daughter with injury 

or even death and thereby committed an offence punishable u/s 506 of IPC? 

 

DISCUSSION, DECISION AND REASONS THEREOF 

 

To decide on the given points, the prosecution evidence is hereby discussed as 

follows: 

6.    The prosecution side to prove its case examined 2 (two) witnesses. P.W. 1 Smt. 

Nayana Tanti stated in her examination-in-chief that she had lodged the case 

against her father. About a year ago, her parents were fighting with each other 

after drinking alcohol and therefore, she had lodged the case. Now, their parents 

are living well, there is no fight between them.Their family has also been in 

peace. She would have no objection if the case is disposed of. Ext.1. is the 

ejahar she had lodged.Ext.1(1) her signature. 

 

7.  In her cross-examination, she stated that she doesn’t have any complaint or 

objection against her father. 

 

8.   P.W. 2 Smt. Maheswari Tanti stated that in the previous year there were some 

quarrels between herself and her husband. Her husband used to come home 

drunk and he would make some hullah resulting in some unpleasant situations. 

Getting disturbed, her daughter Nayana Tanti lodged a case in the Police Station. 

They were living peacefully. 

 

9.   In cross-examination, she stated that she would have no objection if the accused   

is released. 

 

APPRECIATION OF EVIDENCE 

 

10.  The P.W. 1 Smt. Nayana Tanti deposed that she had lodged the case against her 

father Dilip Tanti as he and her mother used to get drunk and started fighting 

with each other at home. Her father and mother both got inebriated after 

consuming liquor on regular basis due to which their family environment was 

polluted. She, being the daughter ofthem got disturbed by this. One day, the 

fight between her father and mother soared and getting frightened over it, she 
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took recourse of police by lodging the FIR.  But, as time passed bythe situation 

improved and they started living peacefully.  P.W. 2 Smt. Maheswari Tanti also 

stated that she had some quarrels with her husband in their house in the 

previous year. Her husband used to consume liquor and made hullah. In her 

statement she didn’t mention that the accused had beaten or tortured her.  Both 

the P.W.s stated that they were living peacefully and there was no disturbance 

or threat from the accused person anymore. They would not have any objection 

if the accused was acquitted of the charges in this case. 

 

11.  In some societies, particularly among the tea garden workers there is prevalence 

of the practice of consuming country liquor. Therefore, it is also common to have 

silly incidents like this there. These are household issues of almost all the people 

there with little significance. These kind of fights arise out of small issues which 

don’t have any further consequences being part of day-to-day life. People 

sometimes get offended and realise it later. In this case also, the informant 

Nayana Tanti, the daughter of the fighting couple lodged the case in a haste 

without trying to settle the things inside the home itself. Later, the situations 

improved at their home and they started living peacefully. Further, the informant 

and her mother stated that they wouldn’t have any objection if the accused is 

acquitted.  

 

12. From the above observation, it can be summarised that there is not  sufficient 

materials to prove charge under sections 324/506 of the Indian Penal Code 

against the accused Dilip Tanti. Section 324 of the IPC prescribes punishment for 

voluntarily causing hurt by dangerous weapons or means and, while sections 

506 of IPC relate to punishment for criminal intimidation respectively. On 

examination of the witness, it is revealed that none of the above mentioned 

provisions of the IPC is attracted to the accused. The prosecution has failed to 

establish the fact that the accused had voluntarily caused hurt to his wife by 

dangerous weapons or means and threatened her and their daughter with 

death.  

 

ORDER 

 

In view of the discussion made above and the decisions reached in the 

foregoing points for determination, it is held that the prosecution has failed to 
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prove beyond reasonable doubt that the accused person Dilip Tanti committed 

offences under section 324/506 of the Indian Penal Code as alleged.  
 

As such the accused person is acquitted of the charges under section 

324/506 of the Indian Penal Code on benefit of doubt and he is set at liberty 

forthwith. 
 

     The bail bond of the accused person shall remain valid for six months from 

today as per section 437 of the Cr.P.C. 
 

Judgment is pronounced in the open court. The case is disposed of on 

contest.  
 

   The judgment is given under my hand and seal of this court on the 24th April, 

2018. 

 

DIGANTA GOSWAMI 
JMFC, GOHPUR 

 
Typed and corrected by me : 
Diganta Goswami, JMFC, Gohpur 

 

A P P E N D I X 

 

Witnesses for the Prosecution: 

PW 1        ….  Smt. Nayana Tanti 

PW 2        ….  Smt. Maheswari Tanti 

 

Witness for the Defence: NIL 

Exhibit for the Prosecution: 

Ext. 1  - F.I.R. 

Exhibit for the Defence: NIL 

         DIGANTA GOSWAMI 
         JMFC, GOHPUR 
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